
IN THE CENTRAL ADMINISTRATIVE TRIBUNPSL,HYDERABAD BENCH 

AT HYDERABAD. 

b.A.No.353/94. 

Date of decision: 3--4--1997 

Between: 

C .Narasimha Reddy. 	 Applicant. 

And 

The General Manager, Ordnance 
FactoryProject, Ministry of Defence, 
Govt. of India, Eddumailaram, 
District Medak, Andhra Prac3esh. 

The District Employment Officer, 
Range Reddy District Employment 
Exchange, Range Reddy(A.P.) 

The Special Deputy Collector, 
Land Acquisition(Industrjes), 
Govt. of A•P, Hyderabad. 

Respondents. 

Counsel for the applicant: 	Shri Phaniraj for Mr. Meharchand 
Noon. 

Counsel for the Respondents:Sni V.Ehimanna. 

CORAM: 

HON'BLE SHRILS. 3M PARAMESHWAR;Member (J) 

JUDGMENT. 

(per Hon'ble Shni B.S.Jai Parameshwar,Member(J)) 

Heard Shni Phaniraj for Mr. Meharchand Noon 

c. 
for the applicant and Sri V.BhiniannaLfor the respondents. 

This O.A., is filed praying for a direction to 

the respondents to consider the case of the applicant 

for appOintment to any of the Sosts borne on the 
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establishment of the 1st respondent-Factory and to 

apPoint him according to his eligibility and qualifi- 

Catjons, if necessary, by creating supernumarary 

post in the said Factory establishment. 

The case of the applicant is that he belongs 

to a family owning lands measuring Ac.2--36 in 

s.No.134/2 and 141/2/A which were acquired for 

the purpose of construction of Railway Station at 

Ordnance Factory Project.. It is submitted that 

the above acquisition was part of the process initiated 

during the year 1982-83 to establish Ordnance 

Factory Prcject at Eddumailaram, that the lands 

5tood in the name of his father and he was shown 

as his dependent, that his name was registered 

with the District Employment Exchange, Sangareddy as 

a land displaced person and his Reg.No. is 23138. 

It is his case, that a Scheme was prepared by 

the Government of India in consultation with the 

state Government of Andhra Pradesh for providing 

employment to the land displaced persons in the 

Ordnance Factory. Accordingly, a list of Land dis-

placed persons and their dependents was prepared by 

the Revenue Department of Government of Andhra Pradesh 
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and that the land displaced persons and their dependents 

Were asked to register their names with the Employment 

Exchange at Sangareddy, that later he made several 

representations to the Ordnance Factory to provide him 

an appointment, that no proper procedure was followed 

in providing employment to the land displaced persons 

and that he has been constrained to file this O.A. 

The respondents have filed their counter 

stating that the Ordnance Factory Project i a Defence 

Production Unit in the Departmett of Defence Production 

and Supplies and that the said Factory was established 

at Yeddumailaram, Indrakaran, Kyasararn and Cheriyal 
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acquiSition 8cquisition of lands by the Govt. of Andhra Pradesh for 

the establishment of the Ordnance Factory, a meeting was 

held on 20__5..._1982 and in that meeting, it was agreed 

to give priority to provide appointment to one member 

from each land displaced Fattadar of Medak District, 

that the list of land displaced persons of Medak District 

was forwarded to the Respondent Factory, by the Collector 

of Medak District in igeb, that the said list consisted Cs-

491 names of LDPs., (Land Displaced Persons), that 

in accordance with the decision taken in the meeting 

hel& on 20-5-1982, effoLts are being made by the 
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Respondent-Factory to provide appointment to one 

eliible person from each land displaced patta-holder, 

th&t With regard to the acquisition of lands in question 

an extract of the relevant land acquisition Proceed- 

jogs No..B/371/87/22 was forwarded to the Respondent-Factory, 

that in the said acquisition proceedings, there were 

8 persons as awardees, that a sum of Rs.71,550.25 was 

paid by the Government to them towards compensation 

for the lands acquired, that the name of the applicant 

figured at Sl.No.3 in the acquisition proceedings, 

that one member from the land displaced pattadarfr 

by name Sri Ram Reddy, 3/0 Parma Reddy was provided 

appointment in the Respondent-Factory effective from 

26--12--198 that the said person Sri Ram Reddy 

belonged to the Land.displaced Pattadar's family 

to which the applicant belongs, that therefore, 

they have complied with the obligation of providing 

appointment to a person in the family of land dis-

placed person, that subsequently the Central Government 

imposed a ban te fresh recruitment of personnel in 

the  Respondent Ordnance Factory except fillEng up 

Cklog vacancies and that therefore, the claim of 

C 

the applicant cannot be accepted. 
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It is an aàmjtted fact that the Ordnance 

Factory committed itself to provide appointment to 

a member of the family of the Patta Holder Whose 

land caine to be acquired for CQflStrucion of Ordnance 

Factory at Yeddumailaram. 	It IS also admitted that 

the lands in b.Nos 134/2 and 141/2/A Were acquired 

and that the applicant belonged to the family of the 

said lands. 	In the counter the main contention 

is that one Sri Ram Reddy S/o Patina Reddy who was also 

a member of the family of the lands acquired was 

given appointment . 	t is submitted that the said 

- crano tne a 	cant belong to the same 

Village. 

The learned counsel for the respondents 

failed to furnish any records in support of the 

said contention 	It is not made clear as to the 

manner in Whjth Sri Ram Reddy belonged to the family 

of the lands in questioh. 	It is for the respondents 

to make factual verification and provide appointment 

to one member of the fan'ily to Which the lands in 

question belonged. 	If the said Sri Rama Reddy, S/o 

arma Reddy does not beliLng to the family of the lands 

in question, then the applicant is eligible for 
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persons' Quota. In Case, on verification, it is found 

that Sri Rama Reddy actually belonged to the family 

of lands in question, then, the applicant is not 

eligible for appointment under the Land Displaced 

Persons' Quota. 	In which event, the respondents 

shall send a suitable reply to the applicant. 

Hence, the following directions are 

given: 

The respondents shall consider in the 

light of the observations made above, 

the case of the applicant for appointment 

in the Factory under the Land Displaced 

Persons' Quota and decide the issue within 

a period of two months from the date of re-

ceipt of the copy of this Other; 

A recly in this connection be issued to 

the applicant thereof. 

The O.A.,. is ordered accordingly. No order 

a, 

as to costs 

(B.S. J 	MESHWAR) 

Dat1C-4_-1997. 

Dictated in open Court. 

(R .RANCARAJAN) 
MEMBER (A) 
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